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IN THE CUSTOMS, EXCISE & SERVICE TAX APPELLATE TRIBUNAL
WEST ZONAL BENCH AT AHMEDABAD

Appeal No. E/993/2006
Arising out of Order-in-Original No.01 /Demand/Daman /2006, dt.31.1.06.

-Passed by: Commissioner of Central Excise & Cuétoms, Daman.
For approval and signature:

Hon’ble Mrs. Archana Wadhwa, Member (Judicial)
Hon’ble Mr. M. Veeraiyan, Member (Technical)

- 1 - Whether Press Reporters may be allowed to see the : No
Order for publication as per Rule 27 of the CESTAT
(Procedure} Rules, 19827

2 Whether it should be released under Rule 27 of the : N
CESTAT (Procedure) Rules, 1982 for publication in any
authoritative report or not?

3 ' Whether their Lordships wish to see the fair copy of the : Seen
order? |
| 4 Whether orcier is to be circulated to the Departmental : Yes
authorities?
~  Appellant/s ~ Respondent/s
M/s Mul Dentpro (P) Ltd. Vs CCE Daman
Represented by | Represented by
Shri V.S. Shejpal, Adv. Shri D.S. Negi, SDR
' CORAM:

MRS. ARCHANA WADHWA, MEMBER (JUDICIAL)}
MR. M. VEERAIYAN, MEMBER (TECHNICAL)

Date of Hearing: 29.01.08
Date of Decision: 29.01.08




ORDER No. p}/ /4€  /WzB/AHD/2008

Per: Mrs. Archar_ta{,;Wadhwa, Member (Judicial)

The disputed issue is as to whether the appellant’s prsduct i.e.
shampoos and ayurvedic cosmetic sreams cléared in sachet/pouches
weighing/measuring below 10 mg/ml are required to be assessed to duty
in terms of Sectlon” 4 E’sﬂ::ng decided in the appellant’s own case, v1dc
order No.A/444/WZB/Ah’-bad/07, dt.14.2.07. It has been held that
Secticn 4A is not applicable in terms of Larger Bench Eclecision of the

Tribunal in case of CCE Mumbai Vs. Urison Cosmetics Ltd. - 2006 (198)

ELT 508 (Tri-LB).

2. By following the said decision, we set aside the impugned order

and allow the appeal with consequential relief to the appellant.

(Pronounced in Court)
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